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Passed by the Governor General of India Q Council on 
the 19th March 1852. 

An Act to amend the Law relating to Pleaders in the Lomer Provinces 
of the Presidency of Bmgal. 

WHEREAS the laws in force relating to pleaders, practising in the 

h. Courts of the East India Company, in the Lower Provinces of the Pre- 
sidency of Bengal, require amendment, It is enacted as follows: 

I. Clause 4, Section V. Regulation XXVI. of 1814, and Sections 
VI., VII., VIII., X., XI., XIII . ,  XIV,, XV., Clause 3, Section IX.  and 
Clause 6, Section XX. of Regulation XXVII.  of 1814, and Section 
XVIII .  Regulation X. of 1829, of the Bengal Code, and Sections X. 
and XI .  of Act I. of 1846, so far as regards the said Courts and the plea- 
ders therein, are hereby repealed. 

11. Any pleader practising in the said Courts shall be liable to dis- 
missal on proof of his conviction by a competent Court of a criminal 
offence, or on proof of a declaration or finding by a competent Court, in 
a suit or proceeding to which such pleader was a party, that he has 
knowingly committed a breach of trust, or for fraudulent or dishonest 
conduct in the discharge of his professional duty. 

111. When 
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111. When a competent Court has convicted a pleader of a criminal 

offence, or has declared or found, in a suit or proceeding to which such 
pleader was a-party, that he has knowingly committed a breach of trust, 
the Court competent to dismiss such pleader may make an order for his 
dismissal, on the production of an authenticated copy of the judgment or 
decision containing such conviction, declaration, or finding, and on proof, 
to the satisfaction of the Court, that such judgment or decision has not 

been ? . ,  set aside or reversed, and that .. the . j pleader . . . -  is the party to whom suck 
..... , .  . .  . - . -  .. 

&hvict&n or acision - relates'; , . .  : . .  . . .  

.. - . .  .. 
* .  

3 .. . . < - .  . . , . .> 

1 IV. When any pleader is charged with fraudulent or dishonest i 

eonductin the discha~ge of his professional duty, by any person OF 

Court, the Court competent to make an order fhr his dismissal, shall 
serve, OP cause to be served, upon such pleader a copy of the charge 
or ohrtrges brought against him, and also a notice of the day appointed 
by-the said Court for the hearing of such charge or charges, and sucli 
copy and ,notice shall be served upon the said pleader at least twenty 

I clear days before the day appointed for such hearing : and on the hearing 
1 

1 of tine said charge or charges the Court shall receive all such relevant 
I evidelice as shl l  be properly tendered by, or on behalf of the Court 

p~l* bringing the charge or charges, or by the said pleader, and i 

shall prdceed to adjudicate on the said charge or charges in a summary 
way, and shall record its decision, and the reasons on which the same is 

grounded. Provided always, that the Court which is competent to 
dismiss a pleader, shall also be competent to bring a charge or charges 
aria proceed against him as aforesaid, and may also heaT and adjudicate 

I q i  such. charge or charges in manner hereinbefore mentioned. Pro- 
vided also, that the evidence of witnesses on such hearing shall be taken 
aid made upon oath, and every witness who shall give false evidence a t  
such hearing shall be liable on co~lviction to punishment for pe~jmy, in 
like manner as witnesses examined in civil or oiiminal trials. 

V. The 
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V. The power of dismissing pleaders practising in the Sudder Court 
of the said Provinces is vested in the Judges of that Court; the power of 
clismissing pleaders practising in the Courts of the Zillah Judges, or in 

I Courts subordinate to them, in the said Provinces, is vested in the Zillah 
Judges, respectively. 

* ' 

VI. An appeal from the order of any Zillah Judge, for the dismissal 
of a pleader, may be made to the Sudder Dewanny Adawlut, according 
to the Rules in force for the admission of appeals. 

0' 

VII. I t  shall not be lawful for any of the said Courts of the Lower 

Provinces of the said Presidency to impose any fine on any pleader 
practising in the said Courts, except such fine as may be imposed under 
the provisions of Act XXX. of 1841. 
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